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U5 Recovery of

EMIGRANT VESSELS.

Sin BARTLE FRERE moved that
tho Bili  relating to®vessels carrying
Native Passengers to the British Coto-
hies”’ be peferred to a Select Cowmmit-
teo, consisting of Mr. Sconco, Mr.
Yorbes, and the Mover,

Agreed to.

¥ INCOME TAX.

Mg, WILSON was instrueted (ou
his own Motion) to take the Bill “for
mposing Duties on Profits arising from

Proporty, Professions, Trades, and
Oflices’” to the Governor-General for
his agsent.

EMIGRATION TO NATAL.

Si12 BARTLE FRERE was instruct-
ed (on his own Motion) to tako the
Bi « relating to Emigration to the
Weitish Colony of Natal” to the Go-
vernor-Groneral fur his assent.

SALE LAW,

Me. HABRINGTON moved that a
rommunieation received by him fiom
the Grovernment of tho North-Weat-
orn Provincea relating to Act I of 1815
wud the Revenue Sale Luw passed last
year, bo laid upon the table.

Agreed to,

PAPER CURRENCY.

Mz, WILSON gave notico that ho
would, on Saturday, the 28th Instant,
move the second reading of tho Bill
“ for the introduction of a systom of
Paper Currency.”

Tho Council adjourned at 4 o'clock

oh the Motion of the Commander-in-
Chief,

Saturday, July 28, 1800,
Puesenr :

The Hon'blo tho Chiof Justice, Viee-DPregident.

Hon'ble Sir H. B. E.!A. Sconce, Esq.,

Frore, and
H.B, llul'inﬁ:':nn, Baq.  Hon'ble Bir M, L.
H.¥orbes, Baqg., | Walls,

INCOME TAX AND EMIGRATION TO
NATAL.

Tue VICE-PRESIDENT  resd
Messagos, informing tho Legisltive

(Juuy 31, 1860.]

Rents. 906

Counneil that the Governor General hag
asscnted to the Bill “ for imposing
Duties on Profita arising fromProperty,
Protessions, Trades, aud Offices.”” and
the Bl “ relating to Linigeation 19
the British Colony of Natal.”

Tne VICE-PRESIDENT regrotied
to state that Mr. \Wilson was prevonted
by indisposition frowms attending the
Mece'ing of the Council to-day, and had
requested him to postpone the motion
(which stood in the Onlers of the Day)
for the second reading of the Bill “ to
provide for a Government Paper Cur-
rency” until next Saturday. There
not being the quorum required by law
for a Meeting of the Council for the
purpose of making laws, the Meeting
could mot proceed with the other
Orders of the Day, and must, therefore,
bo adjourned until Saturday urxs, un-
less otherwise ex- res:ly appointed.
It heing con-idered desirable, however,
that tho consideration of the Bill “ to
conso'idato and nmend the law relating
to Stamp Duties” should be resumed
on Monday or Tuesday ovening next,
he (tho Vice-President) would suggest
that next Tuesday cvening, at half past
8 o’clock, would be the more convenient
timo for Sir Mordaunt Wells and him-
self to attend.

The Council accordingly adjourned at
half past 11 o’clock to next 'Tuesday
ovening, at half past 5 o’clock, on the
Motion of Siv Bartle Ifrere.

Tuesday Evening, July 31, 1860,

PRESENT :
Tho Won'ble the Chief Justico, Vice-I" ¢vident,
in tho Chair,
flon’ble 8ir N, B. K. | . Forbes, Eaq.,
Frero, A. Sconce, E 4q.,
Ré Hon'ble J. Wilson, and

11, B, Havington, £x, | Hon'ble 8ir M, L.
Wells,

RECOVERY OF RENTS.

Tne CLERK presented to the
Council a Petition from Baneemadhub
Mittor, Native Inhabitant of Goa-
tulleo, in Zillah Nuddes, in the Pro-
vineo of Bengal, relative to o modili-
cation of Sections XXI1I1 and XXX
of Act X of 1859 (to amend the law

“w



